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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

SEARCH OF INDIAN COMMISSIONER’S
OFFICE IN NAIROBI DURING ROUND-UP OF
MAuU-MAU SUSPECTS

Mr. Speaker: Ihave received notice,
under Rule 215 from Shri Joachim
Alva, calling the attention of the
Prime Minister to the following mat-
ter of urgent public importance and
requesting that he may make a state-
ment thereon:—

“The reactions of the Govern-

. ment of India in regard to the

search of the Indian Commis-

sioner’s office during the mass

round-up of Mau-Mau suspects
during the last week.”

The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharlal Nehru): This incident
which took place the day before yes-
terday in Nairobi is of a very grave
nature. I have not got the details,
but such as I have, I shall place be-
fore the House. In the course of this-
so-called mass round up in Nairobi,
troops entered our Commissioner’s
Office in Nairobi. The acting Com-
missioner was not present then, but
there were other persons of the staff.
Some of the members of the staff
were manhandled, and one or two
drawers. almirahs and the like were
broken in, and all the African mem-
bers of the staff were arrested and
taken away. Subsequently, this
matter was brought to the notice of
the Acting Governor, and, to quote
his own words. he offered his “most
humble apologies” and said that he
has ordered an immediate enquiry in
addition to the one which was being
conducted by the military. He said
that the incident took place due to
a serious omission in the instructions
given to military forces that consu-
late premises should be respected,
and this was being rectified. He also
promised that priority in screening
will be given to the detained African



5713 Absorbed

staff. The next day, the Commander-
in-Chief called in our Acting Com-
missioner and also offered his apo-
logy and promised to take necessary
action.

Shrimati Renu Chakravartty (Bas-
irhat): Have they been released?

Mr. Speaker: 'Order, order. No.
questions.

Shri N. C. Chatterjee (Hooghly):
What is the number of persons arres-
ted, and have they been released?

Shri Jawaharlal Nehru: No Indian
was arrested. The African employees
were all taken away and, as I have
just said, The Governor said that
they have been taken away for what
is called screening. They will be
screened as rapidly as possible.

Shri S. S. More (Sholapur): Is it
permissible?

Mr. Speaker: No questions.

ABSORBED AREAS (LAWS) BILL—
Concld.

Mr. Speaker: Before we proceed
with the next stage of the Absorbed
Areas (Laws) Bill, I must invite the
attention of the hon. Members to the
allotment of time made by the Busi-
ness Advisory Committee. We have
today on the agenda, firstly, the Ab-
sorbed Areas (Laws) Bill, which is
under consideration now, secondly,
the Drugs and Magic Remedies (Ob-
jectionable Advertisements) Bill,
thirdly, the State Acquisition of
Lands for Union Purposes (Valida-
tion) Bill and then the Indian Rail-
ways (Second Amendment) Bill. For
all these, the Committee, I believe,
has allotted five hours, out of which
we have already taken perhaps about
half an hour till now. So, four and
a half hours are left for those Bills,
and I would request hon. Members to
be very short in their speeches. The
Absorbed Areas (Laws) Bill is of a
formal or technical character and
there is not much to be said about it.
From what the hon. Member, Shri
Jajware, was speaking, I think there
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is some misapprehension about the
Bill. We need not go into all those
details in which he was going. As
will be seen from the Statement of
Objects and Reasons, the object is to
bring into uniformity all those areas
in which certain laws of the Union
Government are not in force today.
It is not a question of excluding those
areas but of bringing them into the
Union. That is my understanding of
it. If T am wrong, of course, the hon.
Home Minister will correct the whole
position.
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